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O R D E R 
 

12.02.2020  Heard learned Counsel for the Appellant in part. Learned 

Counsel is pointing out various portions of the Impugned Order claiming that 

the Liquidator in the matter did not act as per provisions of Insolvency and 

Bankruptcy Code, 2016 and the Adjudicating Authority noted various wrong 

doings.  

 Learned Counsel for the Appellant may prepare brief chart without 

comments culling out specific portions from the Impugned Order referring to 

paragraph numbers in support of above submissions.  

 Learned Counsel for the Liquidator, who wants to claim denials, is yet to 

be heard.  

 List the Appeal for further hearing in ‘Orders’ category on 28th February, 

2020 at 12.00 Noon.   
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